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By Advocate : Shri S. Singh.
O RDER

Hon"ble Mr. A.K.

By this ©OA, the appli’can_t

following relief (s)

i

(1) to issue a writ of certiorari ﬂ;;

direction 1in the nature of rt ;
quashing the i1mpugned order dated 235 Ba

passed by the respondent No.2Z. N

To issue a writ of mandamus directing

respondent to allow the appl;.cant:

continue as post master Bambrlpur-
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year 2001 the father Hf?thi;@gEPEQEE.ﬁHﬂWE%iiﬁﬁwﬁii
and hence the applicant was allowed to work as
¥ substitute on his place from 6.1.2001 (Annexure-1).

He was also paid salary in accordance with law w.e.f.

6.1.2001 to 28.2.2002- Thereafter, the father of the

@ applicant took veoluntary retirement on 3.3.2001 on
medical ground. According to the applicant he had

served on that post since 6.1.2001 to 28.2.2002 and he
was also paid salary regularly. He filed an
application for regularization of service, when no
action was taken. He filed an OA No. 1167-)—'03' decided

on 11.2.2004 by which a direction was given to decide

| the representation of the applicant. In pursuance to
that order the representation of the applicant was
decided by order dated 22.3.2004 which has been
challenged in this OA.
& Wwe have gone through the order passed by the
respondents dated 22.3.2004 in which it is stated that
the father of the applicant on account of his illness
handed over the charge of GDS BPM Bambripur to the
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: ‘-'11- 1’%’9._?;!, In his place one Sri ;.u in Prajap
.‘ G’b’sﬁb Bamuripur was given the *ahaxf@ﬁ e said post

Authority. Accordingly, the OA 1s dismissed :Ln

!

on 19.4.2001. The applicant held the chargﬁ of

Bamuripur w.e.f. 8.1.2001 to 18.4.2001 as substitut |
St
Sri Narain Prajapati was granted paid leave w.e ‘f:; .

a9 2001 o '.16. 9.2001 so the agp e,ant was aga:t.n given

place of Sri Narain Erra-j-ap_a-ﬁi . We have perused the
para 4{(i) of the order, in which it is clearly stated
that, thus the  applicant is not having any claim for
his engagement of appointment on the basis of his past
services rendered as substitute in the dapartmant.._
His allowances for the period 8.1.2001 to 18.4.2001
and 7.9.2001 to 16.9.2001 have already been paid and
he 1is not entitled for any allowance for the period
1.3.2002 to 10.6.2002 in which he worked
unauthorisedly. As the applicant only worked as a '\L
substitute so it does not confer any .r._‘i'ght to the
applicant for claiming regularization on the post.

4. Under the facts and circumstances, We do not _.Eimj:l_

any 1illegality in the order passed by the Concerned

limine. No order as to costs.
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Member-A MemSer<dJ
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